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Governmenl of fndio
Ministry of Corporqie Affoirs

5ih Floor, 'A' Wing, Shostri Bhowon,

Dr. Rojendro Prasad Rood. New Delhi-l
Dofad: 29h D.cambcr,2021

To

DGCoA,
All Regionol Direclors,
All Regisiror of Componies,

All Stokeholders.

Subjcci: Rclaxotion on lcray of odditionol f".s in filing of c-forms AOC-4, AOC-4
(CfS), AOC-4 XBRL, AOC-4 Nlon-XBRL arld ltGT-7/tl'61-7A lot E finonciol ycor
cndcd on 31.03.2O21 undcr th? Componics Act. 2013 - ra9.

Sirlnodom,

fn continuolion to l inistry's GenerolCircular No.1712021 doted 29.10.2021, keeping
in view vorious reguests received from siokeholders regording reloxotion of levy of
odditionol fees for onnuol finoncial slotement/return filings required to be done for ihe
finonciol yeor ended on 31.03.2021. it hqs been further decided thot no odditionql fees sholl
be levied upto 15.02.20,22 for the filing of e-forms AOC-4, AOC-4 (CFS), AOC-4 XBRL,
AOC-4 Non-XBRL ond uplo 28.02.2022 for filing of e-forms MGI-7 / MG'l-7 A in respeci of
the finoncialyeor ended on 31.03.2021 respectively. During lhe soid period, only normol fees
sholl be poyoble for the filing of ihe oforementioned e-forms.

2. This issues with ihe opprovol of ihe compeient authority.

Yours foithfully,

(

Deputy

CoPy forworded for informoiion ond necessqry oction to:-E-6overnonce section ond
(ii) 6uord file.

irector (policy)
)


